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INTRODUCTION 
-I, the 'Chairman, Committee on the Welfare of Scheduled Castel 

8Ild Scheduled Tribes, having been authorised by the Committee 
to submit the Report on their behalf, present this Twelfth Report 
'on the ldinistry of Home A1!airs-&cio-economic condi'tiona Of Sche-
.duled Castes and Scheduled Tribes in Goa, Daman and Diu. 

2, The Committee took the evidence of the representatives of the 
'Ministry of Home Affairs and of the Goa, Daman and Diu Adminll-
tration on the 18th and 19th February, 1981. The Committee wish to 
-express their thanks to Officers of the Ministry of Home Affairs and 
-of the Goa, Daman and Diu Administration for placlng before the 
'Committee material and information the Committee wanted in con-
nection with the examinat:on of the subject. 

3. The Report was considered and adopted by the Committee 
'On 8th April, 1981. 

4, A summary of conclusi'ons/recommendations contained In the 
'Report is appended (Appendix-II) 

R. R. BHOLJI 
ChGif"I'nGII. 

Committee on the Welfare of Scheduled CutQ 
And Scheduled TfliM .. 

NR DI:r.HI; 
"2lst April, 1981 
Wcriscz1ChCl 3, 1903 (ScIkcz) 

(v) 



CBAPTEB I 

INTRODUCTORY 

The total population of Goa, Daman and Diu u per 1971 census 
18 8,57,711 8ll'd the details of Scheduled Cutes and Scheciulet\ Tribes 
population district-wise are:-

SChAlduZed ClUte. Scheduled Tribe. 

(1) Goa District 14,193 439 

(11) Daman District 1,413 7,lS5 

(iii) Diu District 908 50 

1.2. The highest concentration of Tribal population II 7185 in 
Daman atstrict. 

1.3. T1ie prelent organisational set up of Goa, Daman ant\ Diu 
administration has been given at Ap;;Iendix I. 

1.4. The Committee have been informed that the pretent organt. 
sational set up is considered to be adequate. 

1.5. In reply to a question the Committee have been informed 
that there is no separate Department to look after the welfare of, 
and undertake welfare activities fat Scbeduled CaltelSebedul8fl 
Tribe in the Union Territory. However, the welfare act1vitiel for 
Scbedulecl Cute/Scheduled Tribe are being undertaken by .. the 
Directorate of Soclal Welfare. 

1.S. Considering the population of Schedulecl Cutes and Sche-
duled Tribes which Is 1.92 per cent and O.D per eet ......,.ctlvel% of 
the total population u per 1971 ceDIUI, the Committee have been 
Informed during the COU1'Ie ot evidence that the preMllt let up of 



Directorate of Social Welfare with a little more strengthening will 
be adequate to deal with the problems of Scheduled Castes anrt 
Scheduled Tribes. Explaning further, the Additional Secretary, 
Ministry of Home Mairs, has added that a post of Deputy Director 
has already been createf\ specifteally to look after the work of Sche-
duled Castes and Scheduled Tribes. 

1.7. In a note the Committee have been informed that though 
the Walfare activities of Scheduled Castes/Scheduied 'l'ribes are 
being looked after by the Directorate of Social Welfare with heaf\ 
qual'ters at Panaji the Collector of Daman and Civil Administrator, 
Diu have been delegated powers to sanction financial assistance 
under the housing and economic betterment programmes in their 
respective jurisdiction. 

1.B. As regards the administration at these three places and the 
ways and means to improve them, the Committee have been 
informef\ that the requirement of funds under the aforesaid pro-
grammes are ascertained by the Directorate of Social Welfare at 
the beginning of each financial year and the requisite funds are 
placed at the disposal of Collector of Daman and Civil Adminis-
trator, Diu for the purpose of utilisation for the Welfare of Scheduled 
Castes/Scheduled Tribes. 

1.9. Further the Director of Social Welfare being the Budget 
controlling authority \lDC\er various socio-eeonomic schemes for 
Scheduled Caste/Scheduled Tribe coordinates the activities for 
Scheduled Castes/Scheduled Tribes at his level. It is stated that nO 
c:Wfteulties are being experienced in coorf\inatlng the work. 

1.10. Asked to explain how it is ensured that the funds placed 
it the dtapoDl of the Co11eetor u. IIpItllt for the purpOie for which 
tbey ate IIle'd.t: the Chtef Secretary, Union Territory of Goa, 
Daman and Diu h.s stated durtng tee course of evidence that 
re.-r monthly ~ are held to review the expenlliture aDd 
pb1sica] t ..... ta aetdeved by the ColleCtor, 1lamaD, ~ l . 

Regarding Goa, the meetings are held WIth an tie Rea. of na,ut-
ments along with Director, Social Welfare  to verify whether the 
axpendlture and targets have been achieved. 

i.ll. ft1e ComtDIttee Mte ·dle piteeeat OI'I...r-tt.out ...... fI. 
Gai, ..... all. i)ta RDd tile ~  m.de to teOk ~ til» 
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-welfare of, aDd undertake Welfare activities for Scheduled Cut. 
and Scheduled Tribes in the Union Territory. The Committee feel 
that the problema faced by the Selaeduled Castes aDd Smedul" 
Tribes, due  to their social and economic backwardness, are not only 
varied but complex also. They, therefor desire that aD independent 
administrative machinery should be set up to deal exclusively with 
the welfare programmes and development activities for Sche-
duled Castes and Scheduled Tribes in the Union Territory of Goa, 
~ n and Diu. 



CIIAPTER II 

SOCIO ECONOMIC CONDITIONS OF SCHEDULED CASTES ANI). 
SCHEDULED TRIBES 

A. Plan Schemes 

2.1. The Directorate of Social Welfare formulate plan schemes. 
for ameliorating conditions of Scheduled Castese and Scheduled 
Tribes after taking into consideration their socio-economic condi-
tions. The plan schemes are approved by the State Government. 

2.2. The Committee have been informed that there are no econo-
mic voluntary organisations in the Territory to be associated with 
the preparation of the plan. However, the plans are prepared taking 
into account the views of the Village Panchayats, Block Advisory 
Board and also the representations made by the various sections of 
the people about their requirements. This is consolidated through 
the Block Development Ofticers and official machinery existing upto· 
the taluka level. 

2.3. With regard to the involvement of Scheduled Castes and 
Scheduled Tribes organisatIons in formulating the plano; it has been 
stated that in the Union Territory of Goa, Daman and Diu, there are' 
D organisations of Scheduled Castes for a population of nearly 17,000· 
and since it is not possible to involve all of them, their requirements 
are assessed through the Village Panchayats and accordingly the 
plans are prepared. 

2.4. It has been stated in a written note to the Committee that 
the Administration of the Union Territory is implementing the 
follOwing schemes for economic development of Scheduled Castes. 
and Scheduled Tribes: 

1. Financial assistance for Cottage Industries and Professions. 
2. Financial assistance for purchase of Work-animals. 
3. Financial assistance for purchase of Milch Cattle. 
4. Financial assistance for purchase of on Pumps, Persion:. 

Wheel and Hand Pumps. 
5. Financial assistance for siDklng irrigation Wells. 
6. Financial assistance for Horticultural Developn\ent. 
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7. Financial assistance for purcru.e of Agricultural Imple-· .. 
menta IIIld Tools. • 

8. Financial assistance for Development (Reclamation) ot 
Agricultural Land. 

2.5. The Committee have been further :informed that a household. 
survey of Scheduled Castes in Goa District has been taken up to 
assess the extent of the socio-economic conditions of Scltecluled 
Castes. , .. Il '. 

On the basis of the results of the survey Govenlment would 
either strengthen the component of financial assistance in the exiat-
ing schemes or devise new schemes for the purpose. 

2.6. In reply to a question whether guide lines have been issued 
by the Planning Commission/Ministry Of Home Affairs for the for-
mulation of schemes for the Welfare of Scheduled Castes and Sche-
duled Tribes ,during the Sixth P1ve Year Plan, it has been stated in. 
a note that the Ministry of Home A1fairs, Government of India, for-
worded a COpy of the report of the working group set-up by the 
Planning Commission to the Government for the formulation of 
the strategy and Plan priorities for the development of Scheduled" 
Caste/Scheduled Tribe and weaker sections of society during the 
Sixth Five Year Plan 1980-85. 

2.7. For the formulation of the new schemes or revamping of cur-
rent schemes for accr.lerated development of socio-economic condI-
tions ot the Scheduled Clll'ltes/Scheduled Tribes. emphasis has been 
laid on the following points:-

(i) Family oriented programmes fOr Scheduled Cutel should: 
be taken Up' in the required magnitude 10 that 50 per cent 
of the Scheduled Cutes families are enabled to CI'OI8 the· 
poverty line. 

(if) The famlly oriented programme of economic development 
ahould be formulated on the basis of the needs of Sched& 
ed Castes and should meet the spedftc problems t.eed by 
them. 

(W) Further .. there should be a composite programme and It 
Mould be ensund that aD the eA.nttal 1inbgeI are pIm-
ned and organbed. 

(tv) The provision of minimum and bulc amenid. should be-. 
fully IDcorporated ill the speclat eomponent plan. These-
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should include drinking water, housing, drainage, link-
road, supply of essential commodities etc. and in the urban 
areas also all services and facilities for the improvement 
of slums. 

(v) The educational development of Scheduled Castes special-
ly at the pnmary level should be fully reflected in the 
special commponent plan. It i.s necessa.ry that the lag in 
the education of Scheduled Castes is removed and they 
are brought on par with the general population in the 
Sixth Five Year Plan period. 

2.8. Asked in what way the Union Territory Administration was 
; involved in the plan schemes being formulated by other ministries of 
• Government of India, to ensure regular fiow of funds from such sche-
mes, it has been stated that generally the Ministries of Government 
. of India do not consult the Administration on specific issues concern-
ing the plan schemes. However, in the Conference of Ministers and 
tOftlcers the Schemes are discussed. The Ministries themselves moni-
tor the schemes and the expenditure in respect of the Central Sche-
.mes. 

2.9. In view of the fact that there has not been much progress 
in the amelioration of the socio-economic conditions of Scheduled 
· Castes and Scheduled Tribes, the Committee enquired whether it 
was not necessary to quantify the development pTogress for these 
· communities. In a note the Committee have been informed that 
· the administration would consider that aspect once the house-hold 
· survey of .Scheduled Caste families is finalised. 

2.10, During the Course of evidence the Committee were inform-
'ed that the tribal sub-plan was prepared without a proper survey. 
When asked to eta.te whether any family wiJe survey has been con-
ducted both among the tribals and the Scheduled Castes, the Chief 
'Secretary, Union Territory of Goa Daman and Diu, stated that house-
hold survey was being conducted. The State Government felt that 
in order to improve the conditioDS of Scheduleci Castes and Schedul-
-ed Tribes, the o~ n on  health and educational systems re-
quired to be changed. 

2.11. The Chief Secretary further added that ~  were not the 
problem. It was the pattern of assistance,· which had been approved 
D'Y the Government of India, that did. aot allow the State Gov-
.ei-nment to grant more subsidy and loan. 'nle ma.tter bad been dis-
-cUSBed. with1he Home JfOOstry and the question of making neces-
MI'Y chaDtes ID the patWn would be examIt1ed 
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2.1!. The Committee rerret to Dote tbat there .... not beeD ..... , 
progress in the amelloration of the aoeio-eeoDOIDic condition. of 
Scheduled Castes IUld Scheduled Tribes in the Union TerritOI', of 
Goa, Daman and Diu, thou,h the population of Scheduled eas .. 
and Scheduled Tribes according to 1971 census was Z4168. The Com-
mittee also regret that no etfort have been made to quantify the pro-
gress of development of these communities during the earUer plan 
periods. 

2.13. The Committee expect the Union Territory Government to· 
complete the famU,-wise survey being conducted by them urlently 
so that pIaats/pl'8g&'anam.es for sodo-economic upliftment of the 
Scheduled C.ltes aDd and· Scheduled Tribes could be drawn up .on 
tbe basis of tile results of the sUI'vey. They needhudly emphllaise . 
that the Ministry of Home Affairs/ Unioa Territory of Goa, Daman 
and Diu should see that the funds allotted for the soc:io-ec:onomic . 
development of Scheduled Castes and Scheduled T...... ... fully 
and gainfully utilized. ~  should also enlure that. the beneSts 
of the schemes intended fOl' these communities aetoaDy low to-
them. -
2.14. The Committee ala., expect the MInistry of Heme Allain/ 

Planning Conuu·lssion to fully involve tile Union Territory Govern-
meat in tbe ftaaliaaUoa of Plan Sc_DIeII '.r Ooa, lhlman and Dta 
so to obviate the po.sibOity or an, wasteful expenditure and to . 
ensure that the funds are not r ~  away. 

b. Education 

2.15. The Committee have been informed in a note that accord-
ing to 1971 census, the percentage of liter:lCY, in Goa, Dunan and 
Diu, in general is 44.75. The overall percentage of Uteracy among 
Scheduled. Castes is 26 per cent while it is about 13 per cent in 
case of Scheduled Tribes. 

2.16. From the academic year 1979--80 education upto sse ~ free . 
in the Union Territory. In addition to free educatiosa. atipend of RI.. 
40/-per year per student of Classes V to VnI aDd. RI. 60\-peI')"IU: 
per student of l ~ IX to X are given. Meritorious ol n l~ 
of Rs. 2/-p.m. for ~  IX. Rs. 'JJ:J/-p.m. for Class X anu as. 301-
p.m. for Class XI girl Irtudents aecuring 95 per cent or above marb 

is also given. 

2.17. Besides the Post Matric Scholanhipe scheme which is a cen-
trally spoDeored scheme, is also implemented in the UDion Terri-
tory. Under this Scheme all non-refundable fees payable by the 
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:SCheduled Caste/Scheduled Tribe students to the institution is reim-
.bursed. In addition to this, each Scheduled Caste/Scheduled Tribe 
nudent is paid monthly maintenance allowance at the prescribed 
.rate which depends upon the faculty of the courses. 

2.18. The Government of India scheme of Book Bank for 
,Scheduled Castes and Scheduled Tribes students in Medical 
and Engineering Degree Colleges is also beiRg implemented 
in the Union Territory. 

2.19. It has been stated, in reply to a question that the amount or-
stipends/scholarships given to Scheduled Castes/Scheduled Tribes 
appean to be inadequate and needs upward revision to the extent 
-of BI. 80/- and BI. 1201- for students Of standard VI to VII and IX 
to X respectively. 

2.20. The principal language of the people of Goa, Daman and 
Diu is Konkani. 

2.21. The medium of instructions in schools is Marathi, English, 
Konkani, Gujarathi, Urdu. Kannada and Hindi whereas n.edium of 
instructions in colleges 11 English. 

2.22. It has been stated that the illiterate population in the Union 
"Tenitory in the age group of 15-35 is 1.10 lakhs. It is envisaged 
that all this populaion will be made Uterate during the S'lxth nve 
Year Plan. The population of illiterate adults will be made func-
1l0nally Uterate. The adults proposed to be covered year-wise are 
:as follow8:-

Year 
1980-81 
19810·82 
1982-83 
1983-84 
1984-85 

No. of adults to be covered 
9000 

15000 
21000 
2'7000 
28000 

2.23. Considering the above population of adult to be covered 
-year-wlae, there will be need of following number of Part-time 
lDItruetors year-wile. Eaeh part-time worker will enrol 30 adults 

dn a elus. 

... 0, 

Year 
1980-81 
1981-82 
1982-83 
1888-84 
ItM-85 

No. of adults ~ be covered 
300 
500 
700 
900 
1000 
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2.24. Each part-time Instructor will lbe paid remuneration 
@Rs. 100/- p.rn for conducting the Adult Education Class for six 
months. The total provision made in the Budget for Sixth Five 
Year plan for the implementation of Adult Education Programme 
is Rs. 20 lakhs. 

2.25. In reply to a question regarding the progress made in the 
year 1980-81 under this schemes it is stated that 136 centres with an 
enrolment of 4471 adults have been opened till the end of January 
1981. Few more centres will be opened during the next two months, 

2.26. It has been stated in reply to a question that the necessary 
infrastructure under National Adult Education project has not 
been fully provided for the purpose. 

2.27. It has been suggested that Project Officer at the Directorate 
level and Associate Project Officer one in each zone are essential for 
proper implmentation of National Adult Education project and 
other posts have been proposed for creation and ftI1ing up under 

. National Adult Education Project. 

2.28. As regard literacy among the Scheduled Castes end Sche-
duled Tribes girls, the Committee have been informed that it iJ u 
follows:-

Scheduled Castes 
17.37 per cent 

Scheduled Tribes 
5.08 per cent 

2.29. In reply to a question during evidence the representative of 
Union Territory has stated that 10 per cent primary schools are within 
1 km. diBtance; 7.5 per cent of the population are having a school 
within a distance of 1 to 1.5 kms; 93 per cent of the population hu 
a middle school wWrln 3 lana; 82 per cent hu high schools with 
4 kms. and 12 per cent population are having high Ichool within 
4 and 6 kms. 

2.30. Asked whether incentives have been provided in the 
scheme to induce Scheduled Castes and Scheduled Tribes to lend 
their children to schools, the representative of the Union Territory of 
Goa, Daman and Diu, has explained during the coone of evidence 
that upto SSLC, education 11 free. Stipends are given with the 
1IOle aim that the parents should permit their children to go to 
1Choo1. The repreNllt&Uve of the Ministry of Home Main hu 
further added that wherever it iJ felt that the incentives provided, 
UDder a particul8r aebeme are not sufticteat, the Union Terrftol'1' 
()f Goa, C8D write to the concerned Mlniltry direct. 
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2.31. Regarding literacy position of Goa, the Committee have 
been informed. that more or leu the entire Goa is covered by 
schools. Though there is no compulsory education but educatioD is 
free upto SSLC level However1 a proposal has been made to in .. 
troduce a bill in order to make education compulsory. 

2.32. The Committee have been further informed that proposal 
for increasing the post-matric scholarship is under examination-
with the Government. 

2.33. When asked whether there is a need to have a separate 
hostel for Scheduled Castes and Scheduled Tribes in Goa, Daman and 
Diu, it has been stated that the educational facilities at the primary-
level have been extended to the remotest corner of the Union Terri-
tory. TherE:" are 1202 primary schools and 242 high schools. So the 
need for a separate hostel for Scheduled Castes has not been felt. 
However, for Scheduled Tribes population, which is predominantly 
in Daman Distt., two Ashram Schools at Zari and Bhimpore villages 
have already been commissioned. 

2.34. It has also been stated that though no reservation has been 
made in the general hostels for Scheduled Castes/Scheduled Tribe-
students preference is being given to them"' in admission to general 
hostels. So far, no Scheduled Caste/Scheduled 'lTibe student bas 
been denied accommodation in general hostel. 

2.35. Elaborating this point further, during evidence, the Chief 
Secretary, Union Territory of Goa, Daman and l);u has stated:-

"We do not have hostels except in the polytechnical college,_ 
engineering college and the medical college, most of ~ 

colleges in Goa, are run by the priv:ate institutions, they 
are not. having hostels. But in the Government oll~ _ 

we have made reservation  for Scheduled Caste and Sche-
dule Tribe." 

2.36. It has tbeen stated that there is lot of delay in the actual' 
disbursement of the scholarship amount to Scheduled Caste and' 
Schc.ciuled Tribe students. In order to streamline the procedure of 
disbursement of the scholarship amount it has been suggested that 
the Directorate of Social Welfare who is r n n~ the applica-
tions should be delegated pf'wers to sanction the post matrie 
scholarships. 

2.37. The c.nunlitee aote that litency .. ong .... geaeraI popu-
"deJa is "'75 per eeat, wlilereas peft!elltap of Jltency amoag 
ScWu&ed Castes is 26 aad Sdletiuletl Nhe& U. 'lIaia elearly in ... 
cates that mucb attentiea .... net .... paid by tlae GovemJBeat to-
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the npid spnacl 01. BIIacadoD amoq tile Schedul_ Caat_/ScJae. 
duled Tribes. The Committee need hudiy polDt out that IOCiaI ad 
economic progress or these ClOIIUDDDItIeII Is depeadeat a,. the 
JI'OwtIa of ed.aUOIl amOD, them. The question of npid IPread of 
edaeation amOD, these commUDides therefore, merits serious eoaaI-
deration. The Committee sugest that w.ys and means should _ 
found to encoUl'ale more .... more Scheduled Caste/Schedu'ed 
Tribe studenta to take to educ.doD. 

us. The Committee feel that, if neeeuary, .ppropriate ....... 
Uv .. shoald 'be liVeD to the parents of Scheduled Caire/SeW ... r'-for .... dln' their children to school. 
2.31. 'l'be Committee welcome the propoul of Adminlstratloa to 

;.:::uee a bW in order to make education compulsory in Goa, 
.  n and Diu .nd hope It will 'be dODe lOOn. 

2.40. The Committee feel that the amount of seholanhlp livu 
to Scheduled Cute/Scheduled TrIbe students aeeds to _ revtew.d. 
in view of 'the steep rise in the COlit of livID, and .110 the proeedUN 
for dlsbursenrent of seholanhip amount should be streamlined 10 
tbat there is no delay in lts actual disbursement. 

C. Agriculture 

2.41. It has been stated in a note furnished to the Committee that 
under the Tribal Sub-Plan lit Daman the facilities have been ex-
tended to the Schedulen Tribes population. Financial assistance t. 
providt'd to the members of Scheduled Castes for purchase of Agri-
cultural implements and tools and work Animals. 

2.42. The financial assistance extended to Scheduled Castes for 
the ~ r  of Agricultural implements and tools is Rs. 300/-out 
of which 66 per cent is subsidy and 34 per cent is loan where.u It 
is Rs. 1000/-in case of work animals which is in the form of subsidy 
to the extent of 66 per cent :lnd loan to the extent of 34 per ceDt. 

2.43. The Committee have been further informed that the Tribal 
SUL.-Plan was taken up for implementation in 'Daman District of 
the Union Territory from 2nd October, 1978. 

481 L8-2 
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2. .... Under the Agriculture Sector Programme, in all 8 schemes 
are Involved as per foliowing c\etails:-

(i) Agricu-tture E~ n. on n r this Programme holding 
of shibirs, conduction of demonstrations and tours of far-
mers to pla.cE¥l of agriculture interests like Irrigation PIro-
jects, Research Institutions, Government farms care 
envisaged. 

(U) Grant of Financial Assistance for purchase of Ag1·icu.ltural 
inputB:-Under thip ~ro r  inputs required like 
seeds and fertilizers including soU conc\itioner and Bio-, 
cultures, the cost of which will be subsidized to the ~ 
of 50 per cent corresponding to the holding. l/1li 

(iii) Grant of Fi7l4ncial A .. iltAnce for the ptwpOBe of Plant 
Protection, equipmentB, insecticides Be Posticides:-Under 
this scheme, it is propoaed to give 50 per cent subsidy on 
the cost of Plant Protection equipments anc\ chemicals. 

(iv) Grant of Financial Assistance for purchase C1/ agricultural 
implements and Tooll:-Under this scheme, a financial 
assistance to the extent of Rs. 1000 per cultivator to the 
members of Scheduled Tribe for purchase'i)f implements 
will be granted. Out of this 50 per cent amount will be 
considered as subsidy and the balance 50 per cent will 
be as loan. 

(v) Rum! compost pits: -Under this programme, an amount 
of Rs. 20 is paid per compost pit to meet expenditure 
for opening anc\ ftlling of normal size pit. 

(vi) Grant of Financial ABBistance for purchase of work ani-
mals:-Under this item, a financial assistance upto a 
maximum of RI. 3000 to purchase a pair of bullock to 
the tribal farmers having no work animal is itven. 

(vii) Grant of Financial Assistance f(1l' horticultural Develop-
ment:-Under this item, a maximum amount of Rs. 50/. 
per family will be granted for purchase of fruit grafts out 
of which 50 Cler cent will be considered as 8ubatdy and 
the balance 50 per cent will be loan. About 8 to 10 grafts 
will be provided per family limiting to this amount. In 
addition, one Rupee per graft will be given for protecting 
crop against any c\amage from the cattle. 

<viii) Soil Conse",at1on and Land Development:-There are 
two Items ot works envisaged under this scheme:-

<a> Under item one it is proposed to take up son conserva-
tion works like terracing, contour bunding on cultiva-
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tor's fields c\epartmentally and the cost· incurred will 
be on the basis of 50 per cent aublidy and SO per cent 
loan. 

(b) Under item two. Soil Conservation Works ate taken up 
for reclaiming agricultural wastelands. ThIs wat.-
land will then be made available for landless cultivators 
for cultivation purposes. 

2.4'. The proposed outlay for 198().81 and 1980-85 has been 
stated to' be: 

(R.s: in ialtht) 

S.No. .. Head or DevelopmeDt 
~  'tare 
I  1 

, AFlcultural BxreuiOll 8 .• 5 

11 AIricuIturai Inputs 0.15 0.90 

9 ~  Protecti04 (lquiprnea.t IlPIICticldel, petti.: 
Cldea) •  •  •  •  •  •  • \. 0·09 0'41 

.. Acricultural Equipmenll and Tool. 0·50 a·.5 

:I R.ural COIllpolt Pill 0.01 

6 Work AIIimall 0·50 1.85 

7 Harticultule 0.0' o'OS 
8 Soil OanlCl'Yati04 0.05 0 •• , 

-_.--------
2.46. In reply to a question following .tatement baa been fur-

niahed, infUcating the provision made, actual expenditure incurred, 
aDd physical targleta for various facW.tieI provid.ecl under Tribal 
Sub-Plan of Goa, Daman and Diu during 1&'77-78:-

(It.. in lak"l) ----_ .•. __ ._ ... _---.-_ .... -.--_ ........ -----.. -' 
81. ~ n  Sectllr/ 
No. Sclieme 

Actual. 

State Ceza- Total Slate Cen· Total Taf'llPt Tar. 
fral traI Ib!ed Ft 

ac:hi· 
rwd ---_.--------

• :I 6 7 8 10 

AGlUCULn.JaB AND ALLIED SBR.VICIS AGRJCULTUU: 

. 0.a5 0.a5 0·50 0·24 0·24 0.4B 100 2f8 
far· Far-
IIIdI mere 



---,----.-... _ .. _--_. __ ._, 
• 3 567 8 9 10 ' 

II Orllllt of Fiaaacial _lltaace 
for purchae of apicultural 
iapuca. •• • 0.10  0.10  0.10 0.13 0.13 0.116 110 161 

fal1Del'l farmer. 
, 3 Gnlat of FiDaDclal _iItaDOO 

for purehaie of Plaat-Pro-
tec:tion equipnlCDtl. ialecti· 
aides aQd Prnticidel • 0.00 0.00 0.18  0.06  0.06 0.111 150 411 .. 

4 Grant of ftnucial _1Itaace farmJ l'armc:rs 
for pun:Iwe oC lIICI'icu1tural 
implolDOAtlllDd TOoia • 0.115 0·.5 0·50  0.18  0.18 o·sS 40 113 .. ·· 

farmer. Carmer .. 
\. 

5 'alll'al Compolt pita • 0,05 0.05 0.10  0.05  0.05  0.10 .. 40" 
farmcn 

6 Orat of fblanciallIIIiatace for 
purchaIo of wart plmah. 0·35 0·35 0·70 0·35  0·35 0·70 II~ •• 

alUmab 

7 Grpt of fiDuaciai ~ 
bortiauituredcvelopmcAt • 0.05 0.05 0.10 

8 Soil aDd Water CaraIorvatiO.ll. 

TOTAL. • I. 

•• 0.115 0.115 .• 0.115 
~ ._--

1.14  1.39 11·53 1.01 1.116 11.117 

,. 

2.47. It has been further stated that irrigational facilities in Goa. 
Daman and Diu are not adequate and, therefora, the Admintstration 
has taken up major, medium and minor irrigation schemes such as. 
Salaulim Irrigation Projeet, Anjune  Irrigation Project, Tilari and 
Daman Ganga Irrigation Projects. 

2.48. Clarifying the position as regards irrigation facUities avail-
able and amounts allotted to SchedUled Castes and Scheduled Tribes, 
the Chief Secretary, Union Territory of Goa, Daman and Diu during 
evidence haa 5tatec\ that at present out of total cultivated area. 
9 per cent is only total irrigated area. The main sources of irriga-
tion are minor well and tanks etc. 2 major irrigation !l)rojects are 
under construction and another will be started within 2 years. In 
another 2 or 3 years 24 per cent of the total agricultural area will 
be under irrigation. 

2.49. In reply to a question regarding small and marginal far-
mers and their percentage in Goa, Daman and Diu, the represen-
tative of Goa, Daman and 'Diu has staten that out of the total popu-
lation of 14,300, the population of Scheduled Castes is ~  cultiva-
tors 303, AgrIcultural lAbourers 800, and for Household Industriell 
1769. The percentage of cultivatol'l hu worked out to be 0.4 per 
cent., 2.8 ~ cent agricultural labourers and 21.6 working in House-
holds. 
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2.50. Asked what steps have been taken to encourage Scheduled 

Castel alU\ Scheduled Tribes to start poultry farms, bee keeplDJ, 
fishery, etc. 80 that they have subsidiary means of UveUhood, the 
Committee have been informed in a note that preference fa liven 
to members of the Scheduled Castes/Scheduled Tribes to start 
poultry farm,-bee keeping, fishery etc. 

2.51. It has been stated that financial ass1stance is given for pur-
chase of Milch Cattle to the extent of Rs. 1000 out of which 34 per 
cent Is loan and 66 per cent is subsidy. Besides, the Directorate of 
Animal Husbandry Is Implementing a scheme unrler which financial. 
assistance to the extent of Rs. 3000 is given for setting up a dairy 
unit out of which 33 per cent is subsidy. 

2.52. For poultry farming the financial assistance is RI. 3000 out 
of which 33 per cent is subsidy and remaining amount is loan. 

2.53. In Goa District 15 poultry units and 75 dairy units have 
been started by Scheduled Castes. 

2.54. In reply to a question it has 'been stated that the Adminis-
tration of Goa, Daman anr\ Diu has not drawn up any scheme for 
the development of Horticultural gardening for Scheduled Caste/ 
Scheduled Tr.ibe because there is no concentration of such communi-
ties as such. However, financial assistance is given to fndh,idual 
members of Scheduled Caste/Scheduled Tribe for r\evelopment of 
Horticultural land. The financial assfstance to the extent Rs. 300 
per acre per person is given out of which 34 per cent is loan and 66 
per cent is subsidy. 

2.55. The Committee are unhappy that even after SO many years 
of developmental activities, only 9 per cent of the . total culti-
vated area, in the Union Territory of Goa, Daman and Diu is an 
irrigated area. Due to lack of adequate 'irrigational facilities, agri-
culturists can hardly utilise their land fully. The Committee hope 
that with the completion of two major irrigation projects in the 
State, irrigation facilities will be extended, to the maximum number 
of families so that they could increase their agricultural yielci 

2.56. The Committee note that no Scheme has been drawn up 
for development of horticulture. They suggest that possibilities or 
developing horticulture in the State should be explored and if 
necessary an intensive. prograuuve for the development of horti-
culture in the Union Territory of Goa, Daman and Diu should be 
taken up by encouraging the farmers to undertake horticulture alia 
and for this purpose liberal ftnancial UIIstance be glven to them. 
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.2.57. The Committee also regret to note that the money provid-
ed for various facilities given to Scheduled CastelScheduled. Tribe. 
agriculturists for different schemes under the Tribal Sub-Plan, tor 
the year 1977-78 could not be fully utilized with the result that the 
physical achievement have been for below the targets. The Com-
mittee feel that there is an urgent need for the Union Territory 
machinery to be geared up for undertaking and completion various 
scheme meant far improving agricultunl facilities in the Union 
Territory in time. 

D. Health 

2.58. It has been stated that as no survey has been conducted 
to determine the common disease among the Scheduled. Castes in Goa, 
Daman and Diu, therefore no scheme as such has been formulated 
in the Sixth Five Year Plan for this purpose. 

2.59. The Committee tJ,ave been further informed that since the 
population of Scheduled Castes is ~r  all over the Territory ~ 
it has not been possible to provide hospitalldispensaries. It is how-
ever, stated that the medical facilities are available in abundance 
in the Territory. 

2.60. One mobile health dispensary attached to the Primary 
Health Centre Daman exclusively for the beneftt of tribal people 
have been functioning. However, no such unit has been commiil-
sloner\ exclusively for Scheduled Castes in Goa District. 

2.61. In reply to a question whether veterinary dispensaries and 
aid centres are sufllcient to meet the requirements of the areas 
where Scheduled Castes and Scheduled Tribes are Uving, It hu 
been stated that the veterinary dispensaries are suftlcient to meet 
the requirement of such areas. 

2.62. As regards drinking water in Goa, the Committee have been 
Informed that though 400 wells have been provided all over Goa, the 
experience is not very satisfactory because in the month of May 
inspite of these wells, the water shortage is there. The State Gov-
ernment hu undertaken a big water SUPply project, with the com-
pletion of that project it is hoped that most of the rural areas will 
be covered by tap water. 

2.63. Asked to state whether there is-any dlftlculy for Scheduled 
Caste and Scheduled Tribe in getbng drinking water from village 
wells, the Chief Secretary, Union Territory of Goa, Daman and Diu 
has explained as under:-

"When the well is owned by private Indivlduala. in some 
cues it has come to OUr notice that tberebave bee 
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obstructions to taking water from the village wella. In 
such cues we have tried to have our own Government 
wells. That is how we have sorted out this problem.". 

Z.64. The Committe regret to note that except one mobile health 
dispensary for Scheduled Tribes in Daman, no dispeDlU'y or mobile 
health uDits have been provided exelusively for the Seheclu.led 
Castes and Scheduled Tribes in the Union Territory of Goa, Daman 
and Diu. The Committee feel that as these communities still suffer 
from some kind of a complex it is necessary that adequate 1U'l'8D1. 
ments should be made to look after the health of Scheduled Cut. 
and Scheduled Tribes. They. therefore, reeommend that suftlelent 
number of dispensaries and mobile units should be set up for Sche-
duled Castes and Scheduled Tribes. The Committee would also 
like the Government to pay speeial attention to the provision of 
adequate medical faclUtles especially In the remote and Inaeesslble 
area of the Union Territory. 

2.1i. The Committee are UDhappy to note that only 400 wells 
have been provided in aU over Goa and in the month of May, mlplta 
of these wells, the water shortage is quite acute. The Committee 
feel that the water supply project undertaken by the Government 
ahould he accorded high priority and separate orpnisatioD, If neces-
sary, should be set up for implementing the seheme expedltlousl,. 
aDd eJredively so that drinking water muld be supplied to ma. 
mum people in the Union Territory. 

E. Housing 

2.66. It has been stated In a note furnished to the Committee that 
under Housing Programme, the Directorate of Social Welfare Is 
implementing the fonowing three different schemes. 

(i) For Construction of Hoo.se,: Financial assistance amount-
ing Rs. 2500/- in case of five talukas viz. Pemem, Quepem. 
Sanguem, SattJu'i, and Ganacona, and R>;;. 2000/- in case 
of remaining talukas is being given 75 per cent of finan-
cial assistance is given as subsfdy and the remaining 
25 peT cent as loan repayable in 20 yearly equal instal-
ments. without interest. Financial assistance is releas-
ed In 4 instalments. 320 houses have been compJeted 
under this scheme during the last 4 years and the ex-
penditure incurred is Rs. 4,73,875/-. 

(U) Few Puf'Chcue of House-Sttes: Under this scheme ftnan-
ctal aasiItance amounting to RI. 200 or the actual cost of 
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the land whichever 1'1 leas is given to the eligible Sche-
duled Castes and Scheduled TrIbes applicmta. The land 
to be purchased 88 house-site should not measure lea 
than 150 sq. mts. and i should also be free from encum-
15rances and should not be aricultural land. From 19'16-
77 the response to this scheme has been negligible pro-
bably due to inadequate o~n  of flnanc!ial assistance. 
Considering the increased. cost of landJhouse sites, tbis 
Directorate has moved the Government to enhance the 
flnancial assistance from. the present RI. 20 to RI. 1000/-. 

(iii) For repair of House: This scheme has been recently noti-
fled Under tIrls scheme financial assistance amountillg to 
Rs. 1000/", Is given to the eligible persons out of which 
25 per cent !Is treated as loan and remaining 75 per cent 
as subsidy. 

The total allocation of funds under Housfug Programme for 
the year 11$0-81 is Rs. 1,50,000 for Scheduled Castes and 
Rs. 1,04,000 for Scheduled Tribes. Total Plan outlay for 
Sixth ,Five Year Plan is Rs. 10,00,000 for Scheduled Castes 
and Rs. 12,00,000 for Scheduled Tribes. 

2.67. When pointed out that the amount provided for construc-
tion Of house is Rs. 2,500 only, which is very meagre, the represen-
tati've of the Union Territory of Goa, Daman. and Diu, has stated 
auring evidence that this pattern has been decided since seventies. 
Representation to the Government of India has been made that the 
schemes are not ork n~ and. therefore, the ceiling should be raised. 
The State Government hoped that the celling will be raised. Clari-
fying it further the representative of Home Ministry has stated: 

"There is a difficulty because the Ministries have all India 
pattern scheme for various categories. There may be 
~o  difficulty to make a departure in the case of on or 
to unirm territories. But keeping the cost of construction 
in the countrv todc¥ in view, I think Rs. 2,500 are obvi.-
ouslv on the low side." 

2.68. Asked whether a smaple survey has been conducted regard-
illJl housing scheme, the Additi'oDal Secretary, Ministry of Home 
Affairs during evidence has stated:-

"It has been reported that 76 per cent have tbeir own houses 
and 24 per cent are living in rented houses. Out of those 
owning houses, 55 per cent are baving one living room, 
27 per cent are having two living rooms, 12 per cent are 
having three living rooms and the remaining have tour 
l'CY'''' -o,e one-room houses in which 95 per cent are 
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living are not pucea houses, they are temporary h.OUIM 
with mud, walls and havng roof made of local 
materials. Our aim is to see whether the 24 per cent 
living in rented hoWlel could be given own housesj 
then we wW. also take up the other housesj we will 
formulate our plan accordingly 10 that they aet pucea 
Jicnues." 

2.69. In reply a question whether any survey has been made 
to ftnd out the housing needs of the State and particularly of the 
communities belonging to Scheduled Castes and Scheduled Tribel, 
Jt has been stated: 

<a> No survey haa 10 far been conducted to find out the hoUi. 
ing needs of the State. Ho.wever, about 174 Scheduled 
Caste peftlona bave been identifted as landless penons 
and action is being taken to provide the hOUIe sites to 
them. 

(b) (i) 1299 person from Scheduled Caste/Scheduled Tribe 
were provided ftnancial assistance for construction ot 
house. 

(U) 27 persons from Scheduled CastelScheduled Tribe werp 
provided ftnancial assistance for purchase of house sitel. 

(iii) 3 person'! from Scheduled Caste I Scheduled Tribe were 
provided ftrumcial assistance for repair of houses. 

2. 70. The Committee have been further informed that, building 
sites are granted by the Collector to persons belonging to backward 
cluaes and landless persons for whom special scheme for their reset-
tlement are undertaken bv Government w'thout auction in occu-
pancy right as laid down in Rule 28 of the Goa. Daman and Diu Land 
Revenue (Disposal of Government lands) Rules 1971. 

2.71. Asked to state the reasons for giving loan for purchase of 
one ,house site only. the representative of the 'Union Temtory of 
Goa, Daman and Diu durihg course of evidence has stated: 

"Rs. 200 Is the component of aid· People are not coming for-
ward and Ava!lfng of this, because the amount given is 
too lea. We are planning to provide more money." 

2. 'f2. Asked whether attention of the State Government b .. been 
drawn to the foDow1ng recommendation made by the eommtulon 
for Sebeduled TrIbes in Its 19'11-73 Report and reftratd 111 19'78-'79 
Report: 
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"All the State Government/Union Territory AdministratiOlll 
should fix a percentage of shops to be allotted to Sche-
duled Castes/Scheduled Tribes persons in the new shop 
areas being developed by them. In order to help persona 
belonging to these categories to enter into commercial 
ventures." 

2.73. In reply the Committee have been informed that the State 
level Committee under protection of the Civil Rights Act, 1955 made 
a recommendation to allot new shops being constructed by Municipa-
lity for Scheduled Castes. The Municipality agreed to consider the 
case when the shops are ready for allotment. 

2.74. The Committee note that the prevalent housing schemes are 
not popular with the local people as the ceiling fixed for construction 
of hOUl81 is Bs. 2500/-only which is obviously 'OR the low aide in view 
of hi,h COlit of materials and labour for build in, woris. The Commit .. 
tee recommend that the limit fixed at Bs. 2500/-for advance of loan 
for the construction for persons belonging to SC/ST community of 
a Rouse needs to be raised to Rs. 4,500/-with a subsidy to the extent 
of 25 per cent. They would like the Administration and the Central 
concemed Ministry to fonnulate such a scheme which would be at-
tractive for the Scheduled Caste and Scheduled Tribe Communities. 
The Committee feel that the Union Territory Government should 
themselves construct hoUies for the low and middle income group of 
people and pve them on hire-purchase basis. 

F. Land ' .. 

2.75. It has been stated that no survey has been made to find out 
the total land available for allotment to Scheduled 'Castes and 
Scheduled Tribes in Goa, Daman and Diu. So far 197 persons have 
been granted house sites at the rate of 100 sq mts. per house site '~n  

59 persons have been granted land for cultivation purposes to the 
extent of 98,2806 hees. 

2.76. In reply to a question whether an'!-.. specific consideration is 
given to Scheduled Castes and Scheduled Tribes for the allotment of 
land, the Comrnittee have been informed in a note that under the 
Goa. Daman and Diu Land Revenue (Disposal of Goverpment lands) 
Rules. 1971 provisions have been made to provide land to Scheduled 
Castes and Scheduled Tribes. Rules 28 abid state that: 

(1) BuUding sites (of such size as the Government may be 
. order from time to time determine) may on receipt of aD 
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applicati911 made in that behalt, be granted by the Collec-
tor to persons belonging to backward classes and landless 
perIOns for whom special schemes for their resettlement are 
undertaken by Government, without auction in occupancy 
rights under section 21. '  • 

(ii) Such grant may be made an inalienable and impartible 
tenure free of occupancy price,if the occupancy price of 
the building site -does not exceeds to R.c;. 200/J and with 
the sanction of the Government in other case. Further 
under rule 43, provision have been made to grant land 
encroached upon by backward classes for housing by re-
gularised unauthorised occupation free of coat and &S8eIII-
ment. 

2.77. Besides, the above provisions, schemes have been imple-
mented under 20 point programme for the grant of land to the land-
less agricultural labourers of any category including Scheduled 
Caste/Scheduled Tribe by granting to them 100 Iq. mtl. for the house 
construction and for the cultivation purpose by not exceeding one 
economic holding i.e. 20000 sq. mts. However, the priority II provi-
ded for the Schedulde Castes under rule 17 and allotment is made 
free of occupancy price under rule 14 for cultivation purpose in the 
above referred rules 1971 abid. 

2.78. As regards land laws governing the Union Territory favour-
ing Scheduled Castes and Scheduled Tribes, ceiling fixed on the 
land holdings, surplus, waste, and forest baaed land acquired by the 
Administration .. and distributed to Scheduled Castes and Scheduled 
Tribes an criteria for distribution, the Committee have been 
informed that no land reforms have been undertaken spec1ally for 
Scheduled Castes and Scheduled Tribes are covered under the fol-
lowing land reforms legislation: 

1. Rights of M n~ r  are protected under Goa, Daman and 
Diu Mundkars (ProtecttonlEviction) Act, 1975. 

2. Rights of Tenants of Paddy fields,_ occupiers of Bagayat 
lands (Garden) are protected under-the Goa, Daman and 
Diu Agricultural Tenancy Act, 1_ 

3. Rights of tenants and cashewnuta and Arecanut Gardens 
are protected under protection of Right. of Tenant. 
(Cashewnuts Arecanut Gardena Act, 1971). 

2.79. It is further stated that In Goa, Daman and Diu land Revenue 
(Disposal of Government lands) Rut .. , 1071 provislooa have been 
made to ro ~ land to Scheduled eut. and Scheduled Trlbel 
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'1'Ule 23 states that (1) bUilding sites may on receipt of an applica-
tion made in tha.t behalf be granted by collector to persons belong-
ing to backward classea. (Backward Classes means Scheduled Castes 
and Scheduled Tribes) as per Goa, Daman and Diu (Disposal of 
Government lands) Rules, 1971 and landless persons for whom spe-
cilil schemes for thefT resettlement are undertaken by Government 
without auction in occupancy rights under Section 21. 

2.80. In all the villages and cities of Goa District a Survey has 
been done. In all, 88 villages the Records of Rights-promulgation 
Is in progress. 

2.81. In reply to a question, how many of the villages Records of 
Rights have been promulgated so far, the Committee have been 
informed that the Records of Right have been promulgated in 188 
villages 80 far. 

2.82. Asked whether any survey has been conducted to find out. 
the total land available, the Chief Secretary, Union Territory of 
Goa, Daman and Diu has .tated during the course of evidence that 
land survey has been completed. but the land records are yet o~  

completed, they are in the stage of promulgation. Soon after the 
records are promulgated, State Government will be able to know 
how much land is available for allotment. The records of right will 
take another two years to be completed. , 
2.83. The Committee have also been informed during the course 

of evidence that the Bench mark survey whiCh was conducted in 
Goa revealed that 43 per cent of the Scheduled Tribe families did 
not have any land and 51 per cent of the Scheduled Tribe families 
were having land less than one hectare. 

2.84. When Committee suggested some land should be allotted 
to Scheduled Caste and Scheduled Tribe for rubber plantation so 
that they would be helped financially, the repres@ntative of Union 
Territory of Goa, Daman and Diu has replied that the matter will 
have to be examined being a new scheme. The rubber plantation 
is done by the Forest Department and at present forest land is not 
allotted to any body. I 

Z.85 .. The Committee note that· the Ian. survey in the Union 
Territory of Goa. Damu ud Diu h .. beea completed but the land 
reeords are yet to be C!OIIlpleted. The Committee feel that unless 
I ... reeonIa ue eompleted early, total Iud a"aUabIe for allotment 
woul. not be aacerialDed. They therefore, urp flat the work of 
I ... n .... be ...... priority u. eoIDpletW without uy delay. 
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z .•. The On_IU. ........ that ................ be aIW-. 
ted· to Scbeduled Cutes ancI ScWuW. TrDte.." I'UIter .... ta-. 
tieD 10 .. to belp them to imp..... .. ecGDOIIIlc ceaditloB. 

G. Industrial Development 

2.87. It has been. stated that since Goa has been declared aa in-
dustrially backward area, the Administration baa been J n n~ 

ing Schemes for the benefit of the local population.in pneral and. 
there are no schemes meant for Scheduled Cutes and Scheduled 
Tribes in particular. 

2.88. Asked whether, any survey has been conducted to flncl out 
the type of industries which could be set up in Goa, Damaa " Diu. 
the Committee have been informed that the survey team after viJlt-
ing all the 11 talukas of Goa District and meetine with various 
Heads of Departments, Block Development Oftlcera etc. and conIi-
dering the availability of resources, induatrial infra-structunt of 
the market aDd also keeping in view the overall stretegy of develop-
ment have suggested a number of industries for development in the 
small scale Industry sector. 

2.89. The following type of industries ha:ve been suggested. for 
development in the DIstrict of Goa:-

(i) Chemical Industries 

(ii) Ceramic & Clay products 

( ~ r & Leather products 

(iv) Mechanical Industries 

(v) Electrical & Electronic Industries 

19 

5 

2 

13 

13 

The list of Industries recommended to be set up in Goa was given 
wide pubUcity py ,press notes and seminars conducted by various 
institutions. 

2.90. It has been stated that the follOwing are the spheres in 
wh'ch village and small scale industries could be set up in the Union 
Territory:-

(i) Leather Craft Training, Anware and Footwear. 

(if) Ceramic 

(iii) Bricks" Roof tiles 

(iv) Hom Craft 
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(v) Sericulture 

(vi) Ivory & Tortoise shell. , 

The following schemes are being implemented in Goa:-

(i) Pottery & Terracot1a Sculpture 

(11) Paper mashie 

(iii) Cane and Bamboo 

(iv) Wood Carving and Carpentary 

(v) Dolls, Embroidery and Applique. 

(vi) Metal Casting and Sheek Metal Embossing. 

(vii) Batik and Block printing and Dyeing 

(viii) Handloom weaving. 

2.91. In reply to a question whether, some specific schemes have 
"been chalked out' and implemented for Scheduled Castes imd Sche-
duled Tribes in view of their very precarious socio-economic COD.-
,ditions, the Committee have been informed that the Administration 
is already ~l n n  a sCheme viz. Training in Cane and Bam-
boo Craft which is wholly reserved for the Scheduled Castes alid. 
Scheduled Ttibes Community as this iis the major craft which is 
being practised by this community people only. The following is 
the pattern of training which IS under implementation in this terri-
.tory:-

(1) Night Training ............ " ............... 6 months 
Rs. 5Qj -p.m. 

(ii) Basic Training ................ " ........... 6 months 
Rs. 75/-p.rn. ' 

(iii) Advance Training .......................... 1 Year 
Rs. 150/-p.m. 

2.92. Besides, the aboVe training, the Directorate of Industries 
has also selected many Scheduled Caste and Scheduled Tribe can-
didates in different field of handicrafts such as pottery. dons and em-
boridery, wood carving, handloom, paper mashie etc. The question 
of reserving this craft to the Scheduled Caste and Scheduled Tribe 
communities will not be vi'able at this stage due to its less popula-
tion. However, a percentage can be reserved to this community in 
each field of crafts. A survey had been undertaken in October, 1976, 
bv the Directorate of Econom: c Research (Khadi Jlnd Village Indus-
tries CommisSion) wherein a list of forest based iuP.ustries furnished 
which have good scope in the Territory. 

2.93. When enquired, whether the Union territory of Goa had 
any schemes to help ftnance the Scheduled Caste and Scheduled 
'Tribe so that they could start small-scale industries. the Chief Sec-
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retary, Union Territory Of Goa, Daman and Diu during evidence .... 
stated:-

"We have at present already one Corporation called the 
Economic Development Corporation which looks after the 
small-scale industries and it processes all the applications 
of the enterpreneurs etc. But, only for Scheduled Castes, 
since the population is small, we cannot visualise a Cor-
poration separately for Scheduled Castes. But, I agree 
with you that we can have a small special cell in the 
Economic Development Corporation to look after only 
the applications from the Scheduled Caste people." 

2.94. Asked what incentives are being given to Scheduled Castes 
and Scheduled Tribes in this regard it has been stated that there 
are no special incentives for Scheduled Caste and Scheduled Tribes 
in this regard except that under economic betterment programme 
for Scheduled Caste and Scheduled Tribe, financial assistance is 
given in respect of leather works and cane and bamboo works. 

2.95. AE. regards financial assistance to the cottage indWitry, the 
Committee have been infonned that special assistance upto RI. 1,000/-
given for Scheduled Caste and Scheduled Tribe in the cue 
of individuals and' RI 5,000/-in the case of industrial cooperative 
societies. For brick making tailoring, pot making and cane work, 
subsidy is 66 per cent and loan 34 per cent. The representative of 
Goa during evidence agreed that this ceiling will have to be increued. 

%.II. The Committee note that ~r  to the survey behl in 
the Union Tenitory there is a ,ood KOpe for settinl up quite a few 
industries in the small leale industry seetor and ithere are ..... 
proapeeta for the development of a number 01 vill .. e and ... U 
acaIe IndWltries. They are, however, distressed to note that 110 
efleedve measures and eoneerted dorts have been taken/made to 
_"elope these Indultries. The Committee need hardly .t .... that 
the village and household industries are most relevant to the eeo-
DOmle development of the people belOllf(ine to socially and rcono-
mieaUy hae)nvard region I. Sinee there h a vaat seope for deve-
Iopmeot of the viJlap and small seale industri., the Committee 
hope the Union Territory AdmlDi.uatioa will draw up a phued 
JINIl'BmDle for the _ttiDe up fill these industries alld wUl also ....... 
vide lIIdIleient ftDandal and teebnlca! aulatance to the Se ...... 
Castes and Seheduled Tribel 10 that they could take ad"antap of 
.... sehemes and thus better lOci. eeonoaale con ...... 

2.17. fte. COIIlIIlittee also lugest that a speda. Cell Ia tIae 
EeoaomIe De\'eIoPllleDt CorponUoa be _ ap to look after tile 
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appJIcatieu bom Schedu1ed eastee and Scheduled Tribes ... tile 
eeIUIIf 'or ...... ,. aad, I .. DOW 8D4 for brick maldDl. IIor r~ 

JIOt J II~  cane work, etC. shoald be iDereMed 80 that more ~ 
..,. eome fOl"WU'd to pt beDelt out of this scbeme. .. 

H. Connn£Ction of ROCIda : •• 

2.98. It has been stated that the total road mUeage of Goa, Daman 
and Diu is as follows:-

State Highways 

Dist. Road 

VUlage Roads 

743 Kms. 

736 Kms. 

1635 Kms· 

2.99. Asked what are the actual needs of Goa in this respect,. 
it has been stated that the ~l needs for Goa, roads are widen-
ing, improvement of surfaces and improvement of the goomatries 
of the roads. Government have accorded priority to construct all 
weather roads in all the Harijan wadas. Priorities will be given 
to Harijan wadas which are not connected by all weather roads. 

2.100. The Committee have been informed that the Administra-
tion of Goa, Daman and Diu, proposed to construct, widen or im-
prove one road in each Panchayat. It has also been decided to con-
nect all the wadas where more than 100 people stay by an all 
weather road. 

2.101. Asked about the number of Scheduled Castes and Schedul-
ed Tribes villages which have not been linked up by pucea road 
with district head-quarters etc. and whether, any programme has 
been drawn up to link up these villages, it has been stated that 
the Scheduled Castes and Scheduled Tribes population is scattered 
allover Goa and there is no concentration of this population in any 
separate villages. However, the Government has drawn up a pro-
gramme for construction of all weather roads in all Harijan wadas 
in this Territory. 

2.102. In reply to a question what is the total outlay proposed 
by the Administration and the amount that has been agreed to by 
the Planning Commission, it has been stated that the proposed 
outlay is RI. 1400.00 lakh Approved outlay is Rs· 1600.00 lakh. 

Z.l03. The Committee are happy to Dote that in the Union Ter-
ritory a programme has been drawn up to link an the Rarljan 
wadas by all weather roads. They hope that this programme will 
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.. 1IapIem..ted ia a p ..... mIlDDel' witJaout an)' loa of .... TIle 
'?Wmittee ..... ilardi)' emphu'" tbat the n.d .......... t ill 
...... wben ... ~ Cutes .... Sebetluled TrlbeI Ii •• will 
.. .-17 p!'O.... aecessar)' support to their economic acdvlt, but 
........ _ to their IOCiaI lUI. ecoDOIDic upJiftmeDt. 
I. Ooopen&tive Societies 

2.104. As regards the !'ole played by the Cooperatives in Goa, 
Daman aod Diu in accelerating the pace of economic development 
of Seheduled Castes and Scheduled Tribes, the Committee have 
been infonned that 80 far 3 Cooperative Societies have been regis-
terad of Scheduled Castes. The names of these societies are as 
under:-

(1) Banka Adarsh Bamboo Sahakari Audyoglk Utpadak 
Society Limited, Bordem, BochoUm. 

(2) Bocholim Taluka Maringan Hitwardhak Bamboo Workers 
Cooperative Society IJmited, Bordem Bocholim. 

(3) Vijaya Bamboo Worker Cooperative Audh-Workers Co-
operative Audyogik Utpadak Sanstha Limited, Valpoi. 

2.105. The above tbl'ee societies are Bamboo Workers Co(\,pu'ative 
Societies out of these 3 Soc¥ties the Society at 81. No. 1 was regis-
tered recently. The membership of these societies comprises pure-
ly of Scheduled Cutes persons who are in the traditional business of 
Bamboo articles for the last so many years. The' Societies were 
mainly organised at the instance of the Auiatant Director of Kh.di 
and Village ~ r  Commission as the Commission was interested 
in living financial assistance to these societies for enabling them 
to undertake all the activities for increasing the economic conc:U-
tim of general members. The ViDage of !Chadi Industries COIn-
million bas So far given financial assistance to the Banka Adraah 
Bamboo Workers and the proposals in respect of the remaining 
2 societies have been submitted in the month of February,]980 
However, the Com.Dliuion so far has not granted financial assistance 
to these societies. Moreover these societies have also approached for 
ftnancial assistance from Social Welfare, Department of Local Gov-
ernment. After the receipt of the financial uaist&nce the Socletl_ 
at 51. Nos. 2 and :l will tah up the work of preparing the batnboo 
artIeles. The Society at St· No.1 has already taken up the work 
of preparing the Bamboo articles by providing raw materials to it. 
members and the Society is colleeting the articles prepared by tbe 

481LS-3 
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~ r  ad arranging the market for the same. Gradually-tile 
working of the societies has taken shape and in neel' futureit.ol 
be economically viable unit provided the ftnand.al assistance",ia 
made available to them from time to time. The membership ... 
the share capital of the above mentioned societies are given be .... : 

No. of Memben 

I. Banb Adanh Bamboo Sahakari 95 
Audyosik Utpadalt Society 
Limi1ed. 

II. Bicholim Taluka Maringan Hit-44 
wardhak Bamboo Workcn 
Co-operative Society Limited. 

Vijaya Bamboo Workcn Co- 54 
cperative ~ k Utpadak 
Saullhan LinuteCl. 

. No. of iihare capital 

IU. g80.oo 

2.106. Besides these three societies there is a tribal large size 
Multi-purpose Co-operative Society Limited, Daman which has 
been registered on 21st October, 1976 and whose membership is 
'restricted to Tribal only from Daman District. 

2.107. The necessary financial assistance from Government has 
been made available from time to time by way of· Share capital 
Managerial subsidy etc. The total membership of the said society 
as on 31st August, 1980 is 1,184. 

2.108. The society has opened so far 3 branches at Bamti 
. Dalwada and Moti Daman proposes to open one more branch at 
Sari Village. Daman for the purpose of distribution of non~
. trolled and essential commodities as also distribution of agricul-
tural input and consumption credit to the members of thesoci.ety 
whereby catering  agricultural credit and other needs of Tribal 
residing in rural areas. This Society has also undertakeR the 
distribution of fertilizers. 

2.109. Every efforts are made to encourage formation of sueh 
type of cooperatives by this Department. 

2.110. Committee wanted to know whether the Cooperative 
Socleties set up in Goa, Daman and Diu are economically viable, 
it has been stated that the co-operative societies set up in the 'l'erri-
tory are economically viable. Howeve!', some of such sodetift are 
81so not viable. 
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The following remedial measures have been luaested to maIre 
"the societies eConomically viable:-

(i) Training to be imparted to the members about the work-
ing of the' societies. 

(ii) l4ar1teti.De of the produce of the members, 10 that they 
woqJd Jet the reaaonablepdce to the produce of the 
~ 

2.111. The details,of the financial a .... noe atven to each of die 
~ '  Societies 10 far, are:-

---------------._----
'1 + 6 

---------------_._.-

1. Tribal Iarae ftze M.P. Coop. Society 
J,.cd. DUraaII ~  .  . 

.a. ..aIJm N. MariIlPll Hitwvdbak 
Bonaboo WorIDm COop. Society 
Umited, Bardem, Bicholim 1+9'79· 

,. Vijal Bamboo Worbn Coop. Audyo-
~ Utpadak SanIthaA Limited. 
alpoi-I+-9-79. .  .  . 

.... .... 
··os 
lalclll 

.... RI • 

. . RI. 5fIOOI • 
.. Ibare ClllPitai 
6'oaa locUlI WeI-
r r ~ 

... Bab Adanh Bamboo Sahakari Aud· 
Nik ~ Society Limited Shi· 
rodr-:t0-6-65 •  •  •  . 960·00 fIo·oo 1000.00 

3- ~  Leather Worlu Coop. Society 
Limited ' 'S~ •  . 1680.80 •• 10,000.00 

6. Madpoa Charmkar Kamgar Ucp. Sha. 
s.a.than Limi&ecl Ma .... o-·lI9-7-63 

. ,. 8attar' Talub Cbarmkar Audyo(ik 
Sabakari SocIety LimilM Vdpoi-
15-5-.gIif. 800.00 fIo·oo .¥IOO.OO 

'8. GuIIIa_ Clwmbr ~k Uap. 
SalIba Limited, Pan.aJi:...o.1007!Z • 

9· t.umi Caae Workerl Coop. Society 
LImited. Mapullt.-lJ!-8-6g 510.00 3,0·00 :-1700.00 
-------_ ..•. _--_ ... 
2.112. Asked bas 'ally evaluation been made about the wenm, 

IGf theBe toOpeI'8ttve societies and if 10, with what ~  . It Ita 
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been stated that the evaluation on the working of the Cooperative-
Societies are done during the course of audit. The shortcomings •. 
etc. are pointed out in the audit reports and necessary suggestion-
for improvement in the working of these societies are also indicated 
in the audit reports. 

z.U3. The Committee Dote that BOIDe of the Cooperative Soeie-
tiel let up Ia the Territor,. are not eeonomleaD,. viable. The-
Committee hape that remedial measures will be taken so that all 
the sodeties beeome n ~  sound. 

2.114. The Committee also 11III8It that the workinl of the Co-
operalive Societies should be reviewed periodieaUy to prevent any 
poII81blUty of malpractlees in their runninr and to ensure that theT 
pia,. their role efteetlvel,.. 

J. Re,ervation in Service. 

2.115. The Committee have been informed in a note tbat the 
percentage 'of reservation in service in each category of posts for-
Scheduled Castes and Scheduled Tribes is:-

Scheduled c._tel Scheduled Tribes 

Group  Group r~ Group 
AAB C&D A&B C&D 

-_._-_.---.----------. ---_ ..• -----_._-.-. ~
<a> POll filh·.f by direct I'I!'cruitment ~ ~ 11% ~ ' 5% 

(b) POIt filled hy promotion 15% 15% 71% 7i% 
(e) Post fiUecl by telllpOl .. ry apPOIntment r or ~

a duration of 45 days or above . 15% 11% ~~ 5% 

2.116. The Director of Social Welfare bas been appointed .. 
Liaison Oftlcer for looking after the Welfare of Scheduled Castell 
and Scheduled. Tribes including implementation of reservation 
orders. The Committee enquired what steps bave  been taken to 
improve the representation of Scheduled Castes and Scheduled 
Tribes in service. it has been stated that instructions have been 
issued by the Government to aU the Heads 'of Departtnent of fill up 
the vacancies reserved for Scheduled Castes and Scheduled Tribes 
from amongst candidates belonging to such communities. 

2.117. The nonnal proc:ed1l'l"e for recruitment of pel'SOnnel for 
categories 'A' and CS' posts by direct recruitment is through the 
1JPSC whereas it is consultation/association of UPSC in cue of 
promotion. 
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2.118. All ~ r  Group 'C' and '0' posts both by direct recruit-
ment and promotion, the reeruitmeDt is done by appointing autho-
.ritles in their respective Departments. 

The staff strength in Goa, Daman and Diu as on 1·1-1981 was:-

Category or POlt 

'Group 'A' 

Group 'B' 

'Group 'C' 

Group'D' 
__ .--1. __ _ 

Total No. or SC/ST 
ImpIoyea 

Sch. 
Caato. 

6 

15 4 

140 31 

345 S5 

% "fTolal 

Sch. 
Tr'Ix'" 

1.83 

1.83 0·409 
.... 

1.60 () .11 

4·Rt 0·49 

----_ ... _---_ ...•. _ .. -----........ .-... -. --.-
2.119. The total number of employees promoted and the percen-

tage of S':!heduled Castes and Scheduled Tribes among them during 
-each of the last three years in respect of various categories of posta 
has been stated to be:-

Catepry of POits 

------
<Group 'A' 

'Group 'B' 

'Group 'C' 

-Group'D' 

No. of employee. % of S.C. 
Promoted 

%ofS.T. 

.----_ ... _--
lot 

•. ,1 0 ... 

4·35 
---'"-'''''-'--''' . __ ._---_ .. _----_._-_ .... -----_ ........ . 
2.120. ~ 'regards meaBUrel to improve therepreaentation of 

'Scheduled Cute and Shcdueled Tribe in the serViees of Goa, Daman 
and Diu, it hu been sugaested by the AdmiDistraUon that there 
should periodical inspection of the roater of reservation of vacan-
'Cies maintaiJled by various departments. For this PIU'pOa, there 
'Should be a ~ l cell in the Department of So::ial Welfare. It 
is also necessary that the ofBclal deaUng with the establilbment 
matters in each Department should be exposed for a thort term 
training prognmme. 

2.121. Asked what specific concessions and relaxations are gi,,'en 
to Scheduled Caste. and Scheduled Tribes in recruitment and pro-
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'DlOtlon etc,. it has been stated that tbe following concessions/relax-
ation is given to Scheduled Castes and Scheduled Tribes in the: 
matter of recrultment:-

(1) Age relaxation of 5 years. 

(ll) Relaxation of experience. 

(ill) Travelling Allowance for &:heduled Caste and Schedul--
ed Tribe candidates appearing for interview. 

(iv) Admission fee for any examination or selection to the 
service or post is reduced to one-fourth. 

(v) relaXation of standards in Departmental competitive, 
examination and confirmation examinations. 

(vi) Relaxation of standards in Depa'l"tmental qualifying exa-
minations fOr promotion to the higher grade on basis of 
seniority subject to fitness. -

(vii) Separate interview of Scheduled Castes and Scheduled 
Tribes candidates. 

2.122. When asked whether. a Cell had been set up to collect 
statistics of the activities going on in so many area of the Union 
Temtory and to ensure the application of Reservation Orders. the 
Chief Secretary, Union Territory of Goa and the Committee during 
evidence has stated that a special Cell will be set up for the purpose. 

2.123. The Committee He distressed to note that the representa-
tion of Sehedaled Cut .. and Sehedulecl Tribes in Various Groups of 
.mcel is mueh below the qnotas reserved for them. In order to. 
improve the representation of SebeduJed Castes and Sebedaled' 
Tribes in the service of Goa, Daman and Diu they 8111'Iest that 
Special Cell in the Department of Soeial Welfare should be set Up' 
to ensure the application of reservation Order and Perlodlc,,1 ins-
~ on of rosters mabltained by various Departments. 

%.124. The Committee would also like the Administration to k~ 

cOllcerted allorts lor mling up an the reserved vacancy hy tandldates. 
from theM eOlDmullltiei. 
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MISCELLANEOUS 

A. Voluf&t4'l1 o,-g. ... iOna 

3.1. It has been stated that there are 9 voluntary orpniaaUons of 
Scheduled Castes engapel in social work in the Union Territory. 

The following are the names of voluntary organisation of Sche-
duled Castes: 

1. Shri B. N. Nipennikar, 
President, 
Akhil Gomantak Harijan Parishad, Bapuji Balwadi, 2nd 
Batrro, Santa-cruz, Dhas, Goa. 

2. Shri Blku Guno Parwar, 
President, -
Akhil Gomantak Harijan Samaj Hitwardhak Mandai, 
(Pawar Group), Bordem, Bicholin-Goa. 

3. Shri Janardan Amonkar, 
President, 
Akhil Gomandtak Harijan Samaj Hitwardhak Manda!, 
Pilgaon, Bicholin-Goa. 

4. Shri Ramdaa Moraskar, 
PreaideDt, 
Goa· State Scheduled Caste Federation, Panaji-Goa. 

5. Sbri Chandrakant Polo, 
~  

Goa Territorial Depressed and Backward CIBSIIS League 
H. No. 98, Aquem Baixo, Nargoa, Salcette-Goa. 

8. Shri S· M. Kamble, Ex-M.L.A., 
President, 
Akhil Gomantak Hitwardhak Mandai, Peddom, Mapuaa-
Goa. 

.7. Shri Villas Bandekar, 
-Goa Rajya Dalit Sanghatana, C/O Shri S. B. Bandekar, 
Indian Overteu Bank, Panaji-Goa. 
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8. Shri N. B. Rao, 
General Secretary, 
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Goa Pradesh Depressed Classes League, Ashirwad Build-
ing Kasarwada, Napusa, Bardoz-Goa. 

9. Shri Atmaram Kudalkar, 
Scheduled Caste Social Welfare Organisation of India, 
(Margao Branch), Margao. 

3.2. Asked how much grant-in-aid has been given to each of the 
Voluntary Organisation during the last three years and what has 
been the expenditure it has been stated that aid given and expen-
diture incurred by Akhil Gomantak Harijan Parishan are as 
folIows:--

-.-._-_.-. --.--.--.. -------
Year Grant-in-aid 

--_ .. _._---_._--.----. _. -----

1976-77 

1977-78 

1979-80 

Rs. 4,780 

Rs. ~  

R,. ~  

Expenditure 

._------_._--

R·.42,600 

RI. ~  

------------

:and Scheduled Caste Social Welfare Organisation of India, Margao-

. RI. 4,sao 

3.3. The Committee have been informed that no assesment of tile 
Works done by the voluntary Organisations has been made. 

3.4. The ~o l  feel that Voluntary Orpulsatlons ean play 
.. vital role in impl'ftiaa lhe ..a .. , edaeati.aaal aad eavnonmentai 
conditions .f Scheduled Cutes and Schecluled Tribes in Goa, Dam_ 
1IDd Diu. The Committee therefore, are of the opinion that dNieat-
ed voluntary organisations should be ent!OUrapd to work among the 
~ l  Castes ancI Scheduled Tribes in the Un,lon Territory. 

3.5. The Committee note that no assessment of the works done 
~ voluntary organisations financed by the UDion territory Govern-
ment.. has been made. They SUftest that the work of ,-"Iuntery 
orpnisations should be reviewed periodically so as to ensure that 
their achievements are commensurate with the expenditure incur-
red, or the grant-in-aid given to them. 
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B. La.w a.nd Order 

3.6. It bas been stated tbat the overall law and order situation 
in the Territory during the year 1980 had been satisfactory, though 
there were lOme minor agitations from a few fronts. 

3.7. It is gratifying to note that the territory is free from com-
munal incidents, lince no such incident came to notice during the 
-entire year in the territory. Similarly, there no agitation was 
launched on the agrarian front. There is also no incident of any 
kinci of atrocities on harijans and other worker sections reported 
in 1980. 

3.8. Brief details of the few agitations that took place or still 
existing are given as below: .' ............. _. ~ 

Rampcmlcer. cmcl ~ I l r Owner. 

The traditional ftsheqtan and the trawler owners clashed during 
the early part at the year 1980. The cluhes were a sequal to the 
promulgation of orders uls 144 Gr. P. C. by the Government of 
13-3-1980 ~n n  the mechanised vessels froUl fishing with 5 
Kms. limits. The trawler owners resorted to agitation and started 
hunger .trike in batches of four from 29-3-1980 near the Secretariat 
demanding revocation of the ban imposed uls 144 C. P.C. They a110 
started defying the order by trawling within the prohibited Zone in 
'groups. They also came to Panaji with their trawlers and attempted 
to block a passenger ahip coming to Panaji from Bombay. 

Ramponkers clashed with trawler ownen. The houses of traw-
ler ownel'B were stoned and damaged at many a places. In one inci-
dent of clash between remponken and trawler owners, the Police 
Party, when it intervened, was subjected to hea'" brick batting, 
DeCeeIIltatmg openlng of fiN in the air under the orden of the 
S. D. M. to control the unruly crowed at Celva. In another incident 
of Benanlim. a Pollee p;atrolling party consi.ting of a  1 ASI. 1 RC 
and 3 PCs were assaulted by irate ramponkers. The situation gradu-
ally normalised with the onset of the monsoons and has rem';nec! 
80 after the moDlOOll, except for one incident of grounding of traw-
ler at Morjbn on 30-9-1980 by ramponkers. 

Studentl Agitation 

Student. in this territory started agitation In the month of July. 
1980 in IUpport of demands of ret;ident doctors and students of Goa 
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Medical College for cancellation of reserved seats for Muslims,. 
sportsmen and handicapped. The medicos with the support of All 
Students Union Organised processions and meeting in July, 1_ in 
Vasco, Panaji, Mapusa. Canacona Curchorem, Margao and Bicholim. 
They also organised bandhas in prominent towns. 

In Panaji, about 150 students of Goa Medical College and others 
were arrested on 18-7-1980 when they broke the Police cordon. They 
also damaged the car of the Chief Minister and so the Police had to 
resort to a mUd cane charge to control the mob. 

A significant feature of this agitation was that, All India Student 
Organisation (Goa Branch) who had initially supported the agita-
tion, withdrew their support by alleging that the strike was politi. 
cally motivated. 

As this agitation subsided, a section of students again took upon 
agitational attitude demanding the resignation of the Education 
Minister. They staged street drama, giving vivid details about the 
alleged marks scandal. On 12-12-1980. about 15 students were ac-
costed by about 250 people at Macazena. By timely intervention, 
the Polk:e rescued the students from being assaulted. A mild cane 
charge had to be resorted to for despersing the crowd alongwith 
tear gas. A case of cognizable offence stands registered at Margao 
P. S. in this incident 

The Macanzana incident brough together both the rival students 
Organisation namely the All India Students OrganiJation and All 
Goa Students Union a combined demonstration (7000 was staged at 
Panaji on 1&-12-1980 reiterating their demand for the resignation of 
the Education Minister. 

After the resignation of the Education Minister, there has been 
an uneasy calm and the student community may restrat the agita-
tion, demanding the dismissal of the Education Minister from the 
Ministry. 

Te*het's 

During the year 1980, the Secondary School Teachers launched 
agitations, some in support of the Selection Grade' and others in 
support of the Automation Grade. The All Goa Secondary School 
Teachers Association is in favour of Selection Grade, whereas All 
Goa Secondary School Teachers Organisation is in favout" of Auto-
mation Grade. Both the rivaj parties engaged themselves in holding 
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pubUc meetings, processions and huapr strikes. The tangle is yet 
to J,. solved and the teachers in favour ot aelaction grade have 
1'ef1orted to indeftnite hunger strike in front of the residence of the 
Chief Minister. 

Labour 

The situation on labour front was overall satisfactory, but for 
some minor strikes, following the suspension of four  workmen of 
JIlls Zuari Argo Chemicals, Private I.Jmited Saneole on the greuDd 
of their refusal to overtime work, the workmen restarted to a strike 
from 6-9-1980. During the strike period. complaints of usau1t1 
threats to the loyal workers and damage of vehicles anel property 
of the management by the workmen were reported to the PoDce. 
The management declared lock out on 10-9-1980, which has now 
~ lifted since l~ . The strike continued till 8-1-81 and 
by 12-1-1981 complete normalcy is reatorecl. 

The bargomen of MIS Gosalia Private Umited, have been agitat-
ing in support of their demand of payment of their salary since May, 
1979. They continued picketing in front of residence of the Director 
or Margao inspite of some preventive arrests by Police. 

About 3500 bargemen, demanding revision of pay scales. have 
brought about 380 old bargos and anchored them in River Mandovi 
at Old Goa. Negotiations have so far failed and strike ('ontinuea. 

The workmen of Mandovi Shipyard are on indiftnite strike since 
22-9-1980 following the resignation of the President of Works Com-
mittee of the Union. 

n-CUUpOrt WorJeenr 

Motor Cycles riders opposing the registration of their vehicles 
8'!1 transport ven!c1es have resQrted to agi'tation Iince 12-11-1980. 
when they took out a ,rocession at Panaji. After the processions. 
they went to the relidence of the Law Minister of M'apUlll and 
blocked the round and then resorted to polting stones on the Police 
who had to resort to cane charge to disperse them. "'e agitation 
fever has died down and many motor cycle riders have acceptod to 
register their vehicles as public transport vehicles. It may be men-
tioned that those who are resisting the Government order are riders 
of the motorcycles whose owners are either Government employees 
or those who have othel' ot'CUpation and employ others to hire their 
vehicles. 
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3.9. Asked what is the number of Police Stations in Goa, Daman 
and Diu it has been stated that there are 21 Police Stations in the 
'Union Territory'. In reply to a question how is mobility of the 
Police personnel ensured from village to village in case of necessity 
and how many Police Stations have been covered by wireless faci-
lities, the Committee have been informed that out of 21 Police 
Stations 3 are not provided with vehicles. The mobility is ensured 
through these vehicles and also through public transport Fystem. 
'Out of 21 Police Stations 16 Stations have been provided with wire-
less facilities. 

3.10. The Committee are happy to note that overall law aDd order 
situation in the Territory durin, the year 1980 had been satisfactory. 
The Committee hope that all the Ponce Stations would be provided 
with'vehicles in order to ensure the mobility ~  the Police personnel. 

3.11. The Committee would also like the Ministry of Home 
Aftalrs Union territory Administration to examine the question of 
.openin, police stations, with wireless facilities in all the important 
places of the Union Territory; particulary in those areas where 
weaker sections of the society are concentrated so as to Jive them 
a sense of security. 

NEW Dl:LHI; 
2ht April, 198] 

',11 aisakha 3, 1903 (S}. 

R. R. BHOLE, 
CHAIRMAN. 

Committee on the Welfare of 
Scheduled Caste. and Scheduled Tribe •• 
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APPENDIX ,II 

SUMMARY OF CONCLUSIONS/RECOMMENDATIONS 

.--" " "~ -.•.. ------~. ~. . .----. -----.... ~ . 

SI. Reference to Summary of Conclusions/Recomrpendatlons 
No. Para Number 

in the Report 

1 2 

1 1.11 

2 2.12 

3 2.13 

3  -

The Committee note the present organisa-
tional set up of Goa, Daman and Diu and the 
arrangements made to look after the welfare of, 
and undertake welfare activities, fO!" Scheduled 
Ca.c;tes and Scheduled Tribes in the Union·Te.r-
'ritory. The Commlttee' feel that the ro l ~ 

faced by the S l~  Castes and S l ~ 

Tribes, due to their sOcial and economic back-
wardness, are not only varied but complex also, 
They, ,therefore, desire that !'an independent ad-
ministrative machinery should be set up to deal 
exclusivelv with the welfare programme' and 

lo ~n l activtties fOf ,Scheduled Castes 
and Scheduled Tribes in the Unton Territory 
of Goa, Daman and Diu. 

The Committee regret to note that there has 
not been much progress in the amelioration of 
the soclo-economic conditions of Scheduled 
Caste and Scheduled Tribes in the Union Terri-
tory of Goa, I>a!tlan and Diu thO\1gh the populta-
tWn of Scheduled Castes and Seheduiec:l Tribes 
according to 1971 Census was 24168. The Com-
mittee also !'egret that. no effort have been made 
to quantify the progress of development of these 
communities during' tbe eof,lier plan periods. 

, , 

The o ~l!! ~  Union 'Territory 
Oo rn ~n  to-,complete thEf fam.ly-wise survey 
being conducted':bv-them urgently so:' that thp. 

_.,.--_. __ • __ • ___ w ...... ____ •• __ ••• ___ ---:--____ • ______ .. _~.~_ ••• , .. , __ •••• ~ 
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4. 

.. : .. ' 

,'" ·plaDBIprogrammes for soclo-economic llPun-
ment of Scheduled Caates and Scheduled Tri_ 
be drawn up on the basis of the reauUa of the 
. survey. They need hardly empbaBlle that the 
'Ministry of Home AJfairllUnlon TerritO,ry of 
Goa, Daman and Diu should see tbat the fundi 
allotted for the aocio-economic development of 
Scheduled Castes and Scheduled Tribes are fully 
.8DCl pip.fu1ly utilized. They Ibould allo enawe 
that the benefits of the: schemes intended for 
these communities actually flow to them. 

The Committee also expect the Ministry of 
.. 'Home Aftairs/Planning' Commialion to tully 
involve the Union Territory Governinent in the 
' n l ~on of plan schemes for Goa, Daman and 
OW 10 as to obviate the poIBibWty of Any waste-
~ expenditure and to ensure that the fundi 
are not frittered away. 

5 2.37 The Conunittee note that literacy amona the 
general population 111 44.75 per cent, wberIU 
. percentage of literacy amoog Scheduled CMtea 
is 26 and Scheduled Tribes 13. This Clearly in-
dicates that enough attention has not been paid 
by the Government to the rapid apread of edu-
catton among the Scheduled CutealSebedulad 
Tribes. The Committee need hardly polat out 
that IOCial and economic progress of these com-
munities is dependent upon the growth of edu-
cation among them. The queaUon of rapJd 
spread of education amoDg . these eornmuniUe5 
therefore. merits serious consideration. The 
Committee suggest that ways and means should 

I be found to encourage more and more Scheduled 
Cu1Ie/Scheduled Tribe studenta to take to edu-
catton. 

e . 2.38 The Committee teel that, ~ • ..,. 
proprlate lncentivea Ibould be given to the 

-----.---
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-.------_.- .~~~~ of Scheduled Caste/Scheduled Tribe for 

sending their children to ·schools. 

.7 2.39 

6 2.40 

10 

11, 

Tbe Committee welcome. the proposal of 
Administration to introduce a Bill in order to 
make education ~o or  in Goa, Daman and 
Diu and hope it will be done soon. 

The Committee feel that the amount of 
scholarahip given to Scheduled Caste/Schedul-
ed Tribe studenbs needs to be reviewed in view 
. of the steep rise In the ,cost of living and also 
the procedU'l'e for disbursement of scholarship 
amount should be streamlined to that there 1J 
no delay in its adual disbursement. 

Tbe Committee are unhappy that even after 
. so many years of developmental activities, only 
.9 pft' -cent out of the total cultivated area, in 
the Union Territory of Goa, Daman and Diu is 
an irrigated a!'ea. Due to lack of adequate irri-
gational facilities, agriculturists . can hardly 
utiltae ·their land fully. The Commlttee hope 
that with' the completion of two major irrigation 
projects in the Union Territory, irrigation faci-
lities will be extended, to the maximum number 
of families so that they could increase their 
agricultural yield. 

The Committee note that no schemes nave 
been drawn up for development of horticulture . 
. They suggest that possibilities of developing 
horticulture in the State should be explored and. 
if necessary an intensive prognunme for the 
development of horticulture in the Union Terri-
tory ,of Goa, Dalnan and Diu should be taken up 
by en.eouraging the farmers to 1IDdertake hortl-
culn.re also and for this purpow lItx-ral ftnan-
ctal assistance be given to ~ . 

. The "Committee regret to note that &be 
moaey.: provided lor various faeiliti. being 
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12 2.84 

13 2.81 

given to Scheduled CaRe/Scheduled Tribe 811'1. 
cultUl'ista for different achemes under the TrIM! 
Sub.Plan, for the year 1177-78 could not be fully 
utilized with the result that the phytical achieve-
ment have been tar below the tarleta, The 
Committee feel that there is an urgent need for 
the Union Territory machinery to be geared up 
for undertaking and completion of varloua 
schemes meant {Ol' improving agricultural faci· 
lities in the Union TeU'itory in time· 

The Committee recret to note that except 
one mobUe health dispensary for Sehedulecl 
Trlbea In Daman, no dilpenaary or mobile 
health units have been providAId exelUlfvely-for 
the Scheduled Cutes and Schduled TrlbeI In 
the Union Territory of Goa, Daman aDel Diu, 
The Committee feel that as theae communities 
still lUfflet' from same kind ot a complex It is 
necessary that adequate. arrUJlements ahould 
be made to look after the health ot Sehduled 
Castes Ind !kheduled Tribes. They, therefore, 
recommend that sutftcle,.t number of d1Ipen-
sarles and mobile healtb units should be let up 
fOr Seheduled Castes and S::heduleci Tri"et, 
The Committee would also like the Government 
to pay special attention to the provision of ade. 
quate medical facilities especially iii the remote 
and inaccessible area of the u:riion Terrttor)'. 

The Committee are unhappy to note that 
only 400 wells have ~ provided in an over 
Goa and In the month of May, m spite of thf8e 
weDs, the water shortage 18 quite acute, The 
Committee feel that the water supply project 
under1aken by the Govemment lhould be aceor. 
ded high priority and separate orran_tJoD, if 
n«eIIaI'y, should be let up for Implementinl 
the acheme expecUttoUJIy and deeth .. 1y 10 that 
drinldng water could be suppUed to mazlmum 
people in the Union Territory, 

-.-----,.-. .~ .... '-.. -... ~ .. --... ----
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)4 2.74 'The Committee note that the prevalent housing 
schemes arc DOt-popular with the local people IS th.o· 
~  fixed for construttion of houses is as. 2,500/· 
only which is obviously on the low side in view of 
high cost of materials and labour for building works. 
The Committee recommend that the limit fixed at 
Rs. 2,500/-for advance of loan for the construction 
of a house' for persons belonging to Scheduled CastC!l 
and Scheduled Tribe community needs to be raised to 
Rs. 7,500 / -with a subsidy to the exteDt of l5 per 
cent. . They would like the AdminisUalion aDd the 
Central concerned Minialtry to tormulate such a scheme 
which would be' altractivc lor the Scheduled OIste 
and Scheduled Tribe communities. Tho O1mmittec 
feel that the Union Territory Government should 
thelmClves construct hOWIes for the low and middle 
income group of people and give them 9A bire-pur-
chasl: bisis. 

IS 2.85 The Committee Dotc that the land survey in tbe 
Union Territory Of Goa, DanIan and Diu has been 
completed but the laud records are yet to be com-
pleted. 'I1te Committee feel that ualcss land recorlh 
are completed early, total land available for allotment 
would not be ascertained. They thefcforc. urge lbat 
the work. of land records be givea priority and com· 
plcted without any delay. 

16 2.86 The Committee also suggest that some land 
I should be allotted to Scheduled Castes aDd ScIIeduied 

Tribe!! for rubber p1antatioos so as to help them to 
improve their economic condition. 

17 2.96 The Committee nak that accordiD, to the star· 

... _-... --.---

vey held in the Union ~r or  there is a good scope 
for setting up quite II few industries in the small 
~  industry sector and there are good prospects 
for the development of a Dumber of villqc and small 
scale industries. They are, hoWever, diatrossed to 
note that no dfec..1ive measures and concerted eIorts 
have' been takea/madc to dcVcIop Iheao iactultries . 

----------.... ---' .. _------_.-
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The Committee need hardly stress that the viOage and 
household industries are most relevant to the econo-
mic development of the people -belonging to socially 
and economicaDy backward regions. Since there is 
a vast scope for development of ~  village and" slQall 
scale industries, the Committee hop.: that the Union 
Territory Admillistration will draw up a phased pro-
gramme for the setting up of these industries and 
will also provide sufficient financial and tecbnical 
assistance to the Scheduled Castes and Sch..:duleci 
Tribes so that they could take advantage of these 
schemes and thus better theIr socio-economic condi-
tions. 

2.97 The o ~  also SQgg:st that a Special Cell 
in the Economic Development or or ~ on be set up 
to look after the applications from Scheduled Cas lea 
and Scbeduled Tribes and me ceiling for lubsidy and 
loan now fixed for brick makins. tailorina. ~  making 
cane work, etc. should be raised so dlat more people 
may come forward and get benefit out of this ICbenJe. 

2.103 The Committee are happy to Dote that in tho 
Union Territory a programme bM been drawn up to 
link. all the harijan-wadas by all weather roads. They 
hope that tbi, programme will be implemented in a 
phased manner without any 105s of time. Tho 
Committee need hardly emphasise that the road dcve-
JopmCllt in the areas where Scheduled Castes aDd 
Scheduled Tribes Jive will not only provide DCce8§8ry 
support to their economic activity but will also lead 
to their social and economic upliftment. 

2. II 3 The Committee note thaI some of the Coopera-
tive Societies set up in tbe Territory are not eoonoDli· 
caJJy viable. The Committee bope that r ~ l 

measures will be taken 80 that all the societies 
become financial sound. 
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21 2.114 The Committee also suggest that the working of 

the Cooperative Societies should be reviewed periodi-

cally to prevent any possibility of malpractices in 

their running and to n ~ that they play their role 
effectively. 

22 2.123 The Committee are distressed to note that tho! 
representation of Scheduled Castes and Scheduled 

Tribes in various Groups of services is far below the 

quotas reserved for them. In order to improve the 
representation of Scheduled Cas1es and Scheduled 

Tribes in the services of Goa, Daman and Diu, they 
suggest that Special Cell in the Department of Social 

Welfare should be set up to ensure the rigid applica-

tion of reservation order a.nd periodical inspection of 
f rosters maintained by various Depar1ments. 

23 

24 

25 

26 

2.124 The Committee would also like the Administra-

3.4 

3.S 

3.10 

tion to make concerted effor1s for filling up all the 
, reserved vacancies by candidates from these commu-

nities. 

The Committee feel tha1 Voluntary Organisations 

can play a vital role in improving the social, educa-
tional and environmental conditions of Scheduled 
Castes and Scheduled Tribes in Goa,  Daman and Diu. 
The Committee, therefore, are of the opinion tbat 

dedicated voluntary organisations should be encoura-
ged to work among the Scheduled Castes aDd Sche-
duled Tribes in the Union Territory. 

The Committee note that no assessment of the 

works done by voluntary organisations finaaced by 
the Union Territory Government. has been made. 
They suggest that the work of vol'!fitary organisations 
should be reviewed periodically SO as to ensure tbat 

~ r "rhievements are comml'lR.'1urate with the expen-
diture incurred or the grant-in-aid given to them. 

The Committee are happy to note that overall 
law and order situation in the Terri!ory during the 
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27 3.11 

year 1980 has been satisfactory. The Committee 
hope that all tbe Police Stations would be provided 
with vehicles in order to ensure tbe mobility of the 
police personnel. 

The Committee would also like the Ministry ot 

Home Affairs/Union Territory Administration to exa-
mine tbe question Of opening police stations, with 
wireless facilities in all the important p1acei of tbe 

Union TeVitory, particularly in tbose areRi where 
weaker se&ions of tbe society are concentrated so as 
to given them' a sense of security. 

-----.----.-. _ ...... _-
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